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No. F A-3-32-2017-1-V(15)
_ Bhopal, the 8" February 2019

No. FA3-32*20'17-1;V ( ‘ S’ ) In exercise of the pbWers cbnfeﬁ'ed by sub-section (1) of
section 9, -sub-section (1) of section 11,sub-section (5) of section 15 and sub-section (1)-of
section 16 of the Madhya Pradesh Goods and Services Tax Act, 2017, (19 of 2017), the State
Government, on the recommendations of the Council, and on being satisfied that it is necessary
in the public interest to do so, hereby. makes the following further amendments in this .
department notification No: FA3-32-2017-1-V(41) dated 29 June, 2017, namely:- '

1. In the said notification, -
(1) in the Table, - ~ R B e ‘ _
~ (a) against serial pumber 3, i column (3), in item (xii), after the brackets, figures and word -

- #(x1) abqvcf’; the word and number “and serial number 38 below” shall be inserted;

(b) against serial 'xihmbéfﬁ ,m ‘colujmﬁ (3), in item ), bin"E_iplanation 1, the words “school;
college” shall be omitted; S S

©) againstscrial'mi_mber'&"-'_‘ o s A
~ (A)after item (@ ) in column (3) and the entries relating thereto in columns (3),(4) and

(5), the following sball_-be inserted, namely: - o .

______,-—-—-—;—
A

“(iva) Transportation of passengers, With or without | '

Provided  that
| accompanied . baggage; by -air, by non-scheduled air s credit of - input
| transport seryice - ot charter opetations, engaged- by | tax charged on
specified organisations  in respect. -of religious | - . goods. used in
pilgrimage facilitated by the Governmerit of India, supplying ~ the
-| under bilateral arrangement. o ' service has not
o been taken
| [Please. .

refer to . clause
(iv) of
paragraph 4
- {relating 1o

i B 'Explanationl”;

25

(B) in column (3), in item (vid), after the brackets and figures “(¥)."> the brackets and
figures “(iva),” shall be inserted; ' ‘ : ’
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(%) against serial number 15, for item (vi) in columri_(3) and the entries relating thereto 1n

columns (3), (4) and:(5), the following shall be substituted, namely: -

_ : §€) : L&) (5)
“| «(vi) Service of third-party insurance of “goods carriage” | 6 | -
(vii) Financial and related services other than (i), (i), (i), | ,
| @) v), and (viyabove. B B ’ o

- columns 3), _(4) and_-(S){tlie follbwing shall be substituted, namely: - .-
: ® @ . . (3)

(¢)  against serial nﬁmb__'eri.'-l-’_/,i-fbr' item(viif) in column (3) and the entries relating thereto in

“(viia) LeaSif_ig'oiiréntif_ig:Qf goods | Same rate of state tax as
o o | 'applicable on. supply of like}

| goods involving ‘transfer of |
title in.goods _ ‘ '

(viii) Leasing or Tental services, with or

| without operator, other than (), (i), (iii), (v), 9 . i
V), (vi), (vii) and (viia) above R I .

® '_.agairist ser_ial riumbér’_Zl, in column (3), in item (i), a_ﬁér
") abo_ve”; the words and nim_xber “and seﬁal:'.numbe'r‘ 38 below” shall be inserted; -

(® againSt'sériéi number 25,in QOl_uirih-(B), in item (ii); after the brackets, figures and word
© “(i) above”, the_wo;ds ‘and number “and setial number 38 below” shall be inserted; -

- (h) against serial .nUmber:34,» -

(A)against itgm-(ii) in column (3), fox," the entry in column 4, the entry “6” shall be -

- substituted;

(B)after item (i) in column () and the entries relating thereto in colurans (3), (4)
_ and (5), the following shall be-is serted,__naxnély: - ' o '

5 . - | @& ® |
"‘(iia) VS-erviécs'"'by way of “admission to-| .
exhibition of cinematograph films where price | o ”,
.of admission ticket ‘s above one - hundred ' ’
rupees. S SR :

(C)in item (iiia), the words sexhibition of ci_nem_atdgraph ﬁ}ms,” shall be omitted;

(D)in column '(3), in item (vi), after the brackéts and figures “(i),”, the brackets-and
figures “(iia),” shall be inserted; - :

the brackets, figures and word :
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vi) after serial number 37 in cblumn (1) and the eutries ‘felating thereto in column (2), (3),
(4) and (5) the following serial number and-entries shall be inserted, namely: -

mp @ | 0y 1 @ &)

“38.19954 or | Service by -way of construction or
"~ 19983 or engmeermg or installation or other technical
9987 services, provided in relation of setting up of :
' followmg, . ~
' (a) Bio-gas plant
(b) Solar power based devices
- (¢) Solar power generating system
(d) Wind - mills, Wind  Operated o
- FElectricity Generator (WOEG) | 9 -
" (€). Waste to energy plants / devices .
- (f) Ocean waves/tidal - waves energy
dev1ces/plants

Explanatzon - This entry shall be read in

conjunction with serial number 234 of
Schedule I of the notification No. F 'A-3-'|- -
. 33/2017/1/V(42)- 2017 dated 29‘" June, 2017.

(i) - in paragraph 4 relatmg to Explanatlon, aﬁer clause (x) thc followmg clauses shall be
~ inserted, namely: - . =
- f(xi) “specxﬁed organisation” shall mean, - o : _
" (a) Kumaon Mandal -Vikas Nigam Limited, a Gover‘nment of Uttarakhand
~ Undertaking; or
(b) ‘Committee’ " or. ‘State Committee’ as deﬁned m sectxon 2 of the Haj"

Committee Act, 2002 (35 of 2002).
(xii) “goods carriage” has the same meaning as assxgned to it in clause (14) of section
- 2 of the Motor Vehxcles Act, 1988 (59 of 1988)

2. This notification shall come into force on the 1* day of January, 2019.



